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COUNCIL OF STATE.
Saturday, .2éth July, 1923,

SPEECH DELIVERED TO THE COUNCIL OF STATE AND THB
. LEGISLATIVE ASSEMBLY BY HIS EXCELLENCY THE
. VICEROY.

His Excellency the Viceroy having arrived in procession with
Presidents of the Council of State and the Legislative Assembly took his
seat on the Dais at Eleven of the Clock,

.

His ExceLLency Tae VICEROY : I am here to-day to address you
. on what must be generally recognised to be a most important occasion.
'Ris is the last day of this Session of the Legislature and the last day of the
last ‘Session of the first Legislative Assembly constituted under the
Government of India Act of 1919. The close of this Session
marks a stage in the working of those reforms. We have reached
the end of a definite part or chapter in that gradual development of
seM-governing institutions in the Indian administration which is the
declared policy of the British Parliament. We have advanced one step
forward, an importaut step, in the progressive realisation of responsible
government in British India as an integral part of the Empire. I pause
o dwell on this point. I desire others to realise, as I do, what the end of
his period means for India. It began by a momentous declaration of
olicy by His Majesty’s Government who determined it to be necessary
give cffect to this policy by successive stages and forthwith to take
tbstantial steps in that direction. Since that announcement we have
een travelling on that road, and we have now almost reached the halfway-
ouse on that journcy. We in India at this time will naturally desire to
ause and appraise our achievement ; but this stage holds interest not only
or us,—though it must have a speclal and intimate importance for us,—
but ¥or a wider public. Of necessity at the close of this Session the British
Parliament, upon whom lies the responsibility for the welfare and advance-
\ment of the Indian pgople, must look back and take stock, in the words
of TR preamble of the Act, *‘ of the co-operation received from those-em
whom jnew oppoftunities of service have been conferred.’’

» 1'here is andther aspect of the question. Our constitution enacts that
Sn the expiration of 10 years after the passing of the Act of 1919 a.
Statutory Commission shall be appointed to inquire into the working of
the system of government, the growth of educhtion and the development
“of representative institutions in British India gud all matterseconnected
therewith, and ogreport thereon. In effect at the jtime gtated *the eptro-
gress and achievement ender the reforms are to bé weighed in the halanee
for the purpose of determining the degree and extent of the next® move,
forward.. They are to be tested in th® cgucxble for the alehgmist to decide
of yhaf metal they consist and whether they' ring-irue. d remind youw

(*1787 )
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that time,is passing and that we have almost reached the ‘moment when
kalf" that statutory period will have elapsed. The achievement of thd
Indian Legislature, and especially of the first Legislative Assembly in these
circumstances, assumes a special importance. The work tley have,
accomplished, the influence they have cxercised, the example and experience
they bequeath to their successors all contribute to that atmosphere of
success or failure which will surround the Reformed Constitution when
the Mother of Parliaments sends her representatives to inquire into the
working of the system of government. :

§ .
.

To-day we are bringing to a conclusion the proceedings of the first
Indian Parliament under the Reforms and we are assisting at the obsequies
of our first Legislative Assembly ; it is therefore meet and proper that we
should review past action as we pronounce its funeral oration ; but we are
also at the stage which precedes and heralds the birth of a second Assembly ;
and we may for this reason also fitly assess our experience and hand on its
fruits for the benefit of our suceessors. . .

1 have spoken of the special interest which our proceedings t-day
have for ourselves and for the British Parliament. They are also keenly
watched by a larger public. No one can have failed to note the great
growth of interest in the proceedings of the Indian Legislatpnre which
has heen a promincnt feature of the British Press in the last two yeafs.
Time was when the notices of Indian affairs in the British Press were
few and intermittent. That day has passed with the reforms. Time
was at the outset gf the reforms, when a section of the Indian Press
professed to ignore the deliberations of the Indian Legislature except
for occasional and brief outbursts of malicious depreciation. Those
days are gone. You may have your detractors ; you may have your
crities ; but you have now everywhere created and sustained a vivid
and living interest in your actions. You have made the Indian L.egis-
lature the mirror of events in India. All matters of importance to India
are reflectcd in your questions and Resolutions. Before I pass to your
achievements in the working of the reforms, I will examine the political
situation regarding the reforms. Those who are opposed to the true inter-
ests of India and are blind to her position in the British Empire and to the
mutual protection and strength those ties assure, have not been slow
to allege that the reforms are of a tramsitory nature ; that they were
the outcome of the political complexion of a moment ; that they Lave
ntitt,er substance nor permanency ; that you live in short in a fool’s
paradise whose palaces and gardens will vanish in the twinkling of an
eye like the passing of a mirage. Nothing could be more nintrue. I came
to India immediately after the initiation of the Reformed Constitution,
pletged to carry on that constitution and entrusted with special and
new responsibilities by His Majesty as Governor General to that end.
On me was the charge laid that it was His Majesty’s will and pleasure "
that ‘¢ the plans laid ky our Parliament for the progressive realigation
of ‘rusponsible zoverniient in British India as an intégral part of our
Empire may come to fruition te the end that British India may attain
its due place among our Dominions.”’« A solemn declaration of policy,
haq begn made by His Majesty’s; Government to the same purpot ; the
legislation had been prssed with the assent of all political pacties®in
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- England Since then there has been n¢ change and thefe nll bg no

change ine the afnounced policy. It is the recognised policy of the
Bﬂtmh Government however constituted. ®#'here have been changeq
ein Prime Ministers, changes of parties in power in England, changgs
in the personnel of the Secretary of Statc for India ; but the fundamental
policy as regards Indian reforms has remained unaltered and it is the
unshaken determination of the British Government to carry out those
reforms not only in letter but in spirit. '

There has been criticism of the illusory nature of the reforms. Those
who wish to hinder the progress of India along her settled path have

-charggd the reforms with being an empty shell without a core. They have
termed them a dress giving only the trappings of reality to a dead body
which had neither life nor foree.

The achievements of the Indian Legislature have been decried. '[helr
position and privilezes have been ridiculed ; their motives have been mis-
interpreted. Their sincerity and patriotism have been attacked. Let
history be their judge. I am confident that no difficulty will be found in

ceping aside those travesties of their earnest and constructive labours ;
but this is not all. The Assembly itself has been at times despondent.
Ther: have been moments in this House when voices have been uplifted
crying on the Refcrms as a niggardly gift and a sham. My sympathy at
all times js with laudable desires for constitutional advance and longings
for a wider horizon ; but when I cxamine the position the Legislative
Assembly has attained, the use it has made of its opportunities, the
effect and dignity with which it conducts its debates and the broader
aspect of its powers upon the policy of the Government of India, I cannot
but feel that the Assembly at times takes far too narrow and restricted a
view of its potentialities and real influence ; and I must suspeet that senti-
ment on occasion tends to obscure reason and dims the vision of those
solemn promises of the British Government and of the Charter of Indian
liberjies of which the Government of India Act is the repository. Weigh
for a moment the influence and power of the representative element of
this House azainst that of its predecessor, the Imperial Leglslatlve Couneil,
Compare the reabties of its respons1b111t1es with pre-existing conditions.
Reflect on the establishment on a firm basis in this House of Parhamentary
travlitions and on their incalculable effect on the future.

I do not desire to enter upon a catalogue of the legislative achievements

\of Jthe Legislature or to enumerate in detail those Resolutions or questions

orq,\call those debatesswhich have produced material results on the Executlve
action of the Ggvernment. I prefer to recapture for a moment the {PHi0s-*
phererand the ctate of political feeling in India when I assumedsmy office and
1o ask you to hljge how far this has changed and how far your influence and
actlon have contributed to this change. When I first came to Indla I Va8
2t Dains to get into touch with political thought, to hear grievances ‘and
study the press so that I might acquaint myself with those matters which

= appeared to be a subject of general complamt My impressions gf the burn-

ing questions of the day in Indian opinion as gmtHered from thoge sougces
was as follows® /n the first place, there was a dee tide 0f resentmellt re-
garding ciirtailm&nt “of liberties. Thé more progresswe congidered
the statutory restrictions on the fseedom of the Pregs to *be unneces-

l’»sarv, uﬁd uly resirictive and incompasible with the spit of reforms.

Tlew sune exception was taken to a number,‘? specﬁzl egaotmentg
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vestrictive: of ocertain aspects of political agitation and lmown es
the Reprepsive" Laws, and particularly included the Rowlatt Act.
Strong views were expresséd to me as regards the number of Brifish
troops employed in India, the strength of the Indian Army and
the barden of military expenditure. The whilitary position was represented
a3 shawing a total want of confidence in Ind¥a and as strangling the material
expdnsion of the country by weight of army expenditure. Though Indian-
isation had begun in the Civil Services, the absence of any regular scheme
of Indianisation of the Army was quoted as aproof of the mistrust of Indians
by the British element-and as designed effectually to prevent the ultimate
realisation of responsible self-government m India. A like suspicion was
alleged to be at the-root of the failure to associate elected representatives of
thke people in advisory capacities with the problems coming before the
Departments cf the Executive Government.

India was represented as dominated in fisecal matters by the British
Government and by the economic interests of Great Britain, The
stores policy of India was said to be dictated to stifle the expansiopn
of irdustry in India, and accusations were levelled that its main purpose
was to place the maximum amount of orders with British manu-
facturers. Fiaally, the burcaucratic Government were charged with
having established for the perfection of their own ends an unduly
d¢omplex and expensive administrative machine and witk havin
expanded its activities in directions not desired by the Indian public
and out of proportion to India’s resources.

I need hardly recall to you how the case now stands in regard
to thosc subjeets. For I know that you count the measures, which
pave been adopted by my Government on the strength of your repre-
sentation of public opinion in those matters, among the most priceless
pages -in your annals ; you may perhaps feel that the policies you
advocated are not yet in all cases fully accepted, but when you leave
this House you may assuredly point to many grievances, which were
the cause of much bitterness and suspicion, checked by you in their
early growth and now lying strangled on the open road you have left
behind you. v

‘These achievements arrest immediate attention ; but there dre
other matters to be mentioned, particularly as they relate to activities
of a more constructive character which will, I trust and believe, have
an important and beneficial effect upon the future interests of Indima.
In‘t%¢ Indian Factories Amendment Acts, the Indian Mines Act and
the Workmgn’s Compensation Aet, the Legislature has placed orr the
Statute-bogiz measures destined to protect labour and has taken a. pros
gressite view of that great responsibility which rests on its shoulders
as - fne representative of a vast labouring population. The Indian
Emigration Act deals ‘with, the difficult problem of safeguarding the
interests of Indians who may emigrate to find a livelihood abroad ;
and»a striking feature -of ,this legislation is that the final decision of
meakures for their probection has been vested in the Legislature itself.
No measure before you was hedged about with sfth special”difficulties
as the %aw to abolish racial distirietions ¢ but no rift occurred in the
delicate web of ‘compromise and, good-will ; and the Statute 'iy now
With us—a pe.mapenv, monwuent of - mutual desire to vzork ‘togethor

; | , , , ,

‘
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to & vomwmon u.t:ierstanding. In the Criminal Procedpr@ Ahmepdment
Agt the Legislate brought to a successful conclusion a task o greft
magnitude and complexity which had occlipied the energies of our
drafismen for nearly a decade. It will fall to few Legislatures to hawe
to dispose of a measure of such difficulty and importanee in the domain
of the eriminal law. .

While at times sentiment has run high and some event has found
the Assembly and the Executive Government apparently at opposite
poles, thess differences have seldom been perpetuated, and friendly and

_fs;nk discussions have frequently led in the end to better understand-
nee ¢

Some differences unfortunately have remained. It was perhaps.
scarzely to be expected that at the present stage of the constitution every
divergence of opinion between the Government ‘and the Legisidtive
Assembly would be composed by discussion. Often my Government has
accepted the views of the Legislature notwithstanding that these did
mot coineide with those of the Executive. But a special respohsibility
has been laid by the constitution upon the Governor General in ‘certain
cases, and in my judgment special powers are essential to the discharge.
of the duties of the Executive in the ‘present state of constitutional
development in India. Nevertheless the occasions of the use of ‘these
special p8wers should be and, I am happy to cbserve, have been rare.
The most recent and notable instance of their exereise was in eonmnec-
tion with the necessity for balancing the budget. The reasons for the
action which I felt it incumbent upon me to take at that time have been
published. My action provoked criticisms ; I have no intention of re-
opening the discussion save that I will add that in my opinion sibsequent
events have tended to confirm the wisdom of my original decision. The
responsibility was grave and the decision rested with me alone. -1 trust
that .those in the Asgsembly who have felt and expressed themselves
strongly on the subject will leave this House without any feeling of
bitterness, holding to their opinion as their consciences may dictate and
acknowledging the same liberty to others who may differ from them,
among whon? I count myself.

* My Government have to acknowledge a continuous and solid meastire
of support in times of disturbance and agitation from the Legislatyre,
d in general a steady influence exerted for the maintenance of law
ard™rder. I have s#id enough, I trust, to establish beyond controvers
the real advance accomplished and to plaee beyond the power of depm{
tion fhe disciplined efforts to increase the well-being of the people of
India swhich hage characterised this, the first Indian Legislature.
w» «Before I part from the Legislative Assembly I wish to pay a trikmate
to Sir Frederick Whyte who, with ‘a knowledge and experience brought
from the British Parliament and imbued witA the ancient traditions of
that House, hus presided over your delibergtiqns. I knows that wew
would wish to, bg assoeiated with me in offering ajmetd .:’)f appreeigtion
of the techaical lmowdedge.,sympqthy;lpatiencé nd fairness of mind
which have characterised his assgciatiorf with your Assembly. o
Foy'me as Governor General the .ﬁw Legislative Ad®tmbly under the
referms.dnd in my torm of office must necessaribfdhqld special ties of
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. . .
interest, and T must view its dissolution with 1o small measure oforegret,
My feelings on ils disappearance are however tempered¥y the knowledge
that I still retain without change the valuable services of the Cpuneil of
State ; and I am sustained by the thought that 1 can continue to rely
on the sobriety of judgment of this Chamber of Elders which with this
Assembly formed part of the first Indian Legislature and on their support
of the best interests of India in all matters that closely touch her well-
being.

I-had intended to confine myself to-day to a survey of the work of
the Indian Legislature over the period of the life of the first Legislatine
Assembly and not to dwell on matters of recent occurrence too near to
us to be judged in their proper perspective ; but before I pass to another
part of my subject, T feel it my duty to make some observations about
Kenya which is at the moment uppermost in my thoughts and yours.
The news of the decision regarding Kenya came to me and to my Govern-
ment no less than to vou as a great and severe disaprointment ; for India
had made the cause of Indians in Kenya her own. As His Majesty’s Go¢-
ernment has stated, this decisior conflicts on material points with the
strongly expressed views of my Government as laid before the Cabinet
by the Seecretarv of State for Tndia. India’s representations were fully
placed before His Majesty’s Governmeért and received most patient and
vareful consideration ; but we must record our deep regret ‘that Fs
Majesty’s Government did no! feel justified in giving greater effect to
themi. Wae are conseious that there were important aspects, perhaps not
sufficiently understood by us, which Iis Majesty’s Government were called
upon tc weigh and determine, and we fully appreciate and acknowledee
their whole-hearted efforts to arrive at a fair and equitable conclusion.
They have announced their decision and the Government of India must
consider it and arrive at its conclusions. If submission must be made,
then with all due respect to His Majesty’s Government it can only be
under protest.

‘We do not fail to realise the great difficulties in which His Majesty’s
Government were placed. They were fzeced with a conflict hetween two
rowerful interests. The deputations with great vehemence urged two
completely divergent points of view. Between these two there appeared
to be no ground for agreement on any point ; and besides there lay on His
Majesty’s Government the grave responsibility for considering ihe’
 unghpmpioned and inarticulate interests of the native nopulation‘wﬁich
form the great majority in the Colony. Tt is not easy in India with strong
feeling for fue Indian side of the cause to appreciate withg'eal detachment
the considerations which His Majesty’s Government had to bring to bear
on the difficult problem. Attention in India is naturally concentrated ori’
the rights and eclaims of Indians, while His Majesty’s Government have
a larger fleld to cover and wider responsibilities to exercise ; and we must

-remember that although the decision has disappointed ns, yet on some
poitie to ‘which.wwe wefe stronglv opnosed, but to which he settlers party
attached great weight, the decisign is .against then® CMm thre& important
noints @lecisions favonrable to thé Indians have been pronounced. His
Majesty’s Govefihent have declgred agninst the grant of redponsible
government within ang period ‘of 4ime which need now be takow iRto
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consideration.’ Further, they have refused to countenance thg ingroduction
ot legidlation designed to exclude from British Colony ymmigrants !zg
ang other ‘part of® the British Empire. In agdition they have definitely’
rejected the principle of segregation. On the question of the futufe
'control of immigration no final conclusion has been reached. The prifi-
ciple stated is unexceptionable and as a declaration of policy it will be
welcomed by Indians. We are, however, uncertain as to the precise
method by which immigration is to be controlled, and how the control will
affect Indians ; but you may rest assured that I and my Government will
use every effort to impress our views on this subject without delay upon
<38 %Iajesty ’s Government.

It is unfortunate that the last days of the first Legislature should have
been overclouded by events regarding the treatment of Indians overseas.
Yesterday the Legislative Assembly passed a Bill enabling the Govérnes
General in Council to frame rules, if and when he considers it desirable, to
regulate the entry into and residence in British India of persons domiciled
im British Dominions and Possessions other than the United Kingdom. The
principle of reciprocity had already been accepted by the Imperial Con-
ference, and therefore a Bill conferring powers on the Governor General in
Counecil in his diseretion to make rules for the purpose of enforcing recipro-
city is in itself unobjectionable ; but the moment selected for this legisla-
tign may 4n some quarters be regarded as unfortunate, especially when
accompanied by speeches in favour of retaliatory measures. It is but
natpral that there should be a desire in your mind publicly to express your
determina&ion to befriend and support Indians overseas to the best of your
ability, but I must express serious doubt whether your object will be effected
by these means. WIill their position be improved politically and materially
by steps in the nature of retaliation ? May it not have an opposite effect
and make their situation more difficult ¢ Have they been consulted § Is
it their wish ? Apart from other considerations will it help India ¢ I shall
not dwell upon the subjeet. The Bill cannot reach the other Chamber this
Session, and meanwhile there will be opportunity for further information
and reflection. - ’ -

®

I have paused to-day to examine the progress of the first Legislature
and the position it has attained. In the face of vehement and sometimes
bitter opposition you elected to give your services to your country and became
Mgpe.rs of the Legislature, determined to devote your powers to attain.
inf Your aims and ideals by constitutional methods. You may notedseve
accomplished inethe short period all that you had hoped. You ay perhaps
find the pace of progress too slow, but can You point to greater achieve-
ments for Indi# during so brief a period of time  Would other means
baue accomplished as much ¢ There are those who have set other ifeals
before them. Déstruction not eonstruction is their avowed aim, They
would wreck the Reforms. What have they' accomplished for India ¢
Wt blessings have they brought to her people.4 Have thdy bro
harmony $ Havg they brought security $ Havgy they 'brougﬁt pRace 1

.tW h:i; goal eave they met before them ¥ By what road are they to attain
o1t T LT

. ]

. Ydheneed not meddle with uncertaintiés or s

. ith € afe o the unknqwn,
You IMw the port to which yeur ship is sailig, . Eb:_u have set your
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QoHTEe ; the sfar by which you steer shimes bright before you 'P):e

sjage of your pagsage lies behind you in your wake. ¥pu havg learnt to
wark your cvaft. Whatevergstorms or dangers may lie before you, you &fe
oenfident in this knowledge and by the help of Providence you will bring
yeur ship in safety to its journey’s end. It is in this spirit that I ask those
who have the interests of India in their hearts to use their influenee in the

coming eleetions to help India forward by the only secure road to the attain-
ment of her cherished desires.

’
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Question re statement made by — re refusal of commipsions in the 1480
Indian Army by Indian officers.
Orrro1aL SECRETS BILL— ]
Announcement re assent of the Governor General to —— . . . 1492
L ] .
OGILVIE, THE HONOURABLE MAJOR G. D.— *
o MBorshedabad (Amendment) Bill 1616
Oath of Office 1418
Statement laid on the table re mamtenanoe and repo,tnatnon of Russum 1718—1719
and other refugees from Continental Europe. -
OPINIONS ON BILLS—
Remarks by the President re circulation of —— to members of  the 1686
Council of State.
OupH AND ROHILKHAND RAlLWAY—
See * Superintendent(s), Office ™.
PaPkR CURRENCY (AMENDMENT) BiLL— ’
Laiden the table as passed by the Leglslatlve Assembly . 1492
®  Motion to take into consideration . 1620—1625
Taken into consideration . 1625
» Passed . 1625
PERsia—
Question re Retrenchment Committee’s recommendation re India’s 1484
liabilities in and the review of the arrangement for the adminis-
tration of Aden. .
PeT]TION(8)— -
Amendment of Standing Orders so as to provide for —— relating  to 1550—1562
Bills pending before the Council of State.
PILGRIM TRAZFIO—
Resolution re opening of the port of Madras for — to Mecca and 1537, 1566—
s other holy places. 1577
- Pom.-m{—-_. "
.Sec Fiji
Poro—
Hee * Railway Conoessions
Porrs (AMBNDMENT) Bill— ,
'Laid on the table as passed by the I.egmlmve Assembly . e e 1683
Motion to take into consideration . o | 1724—1725
Taken into consideration . . . . L .F“
IPuﬂed . . . . . . o | 726
PosT AND Timdnﬁw.—
Questich re amount of ngoon 00 pensabcly allowanoe if it is granted 1682
to the —— staff in Rangoon. hd
_ .




16 INDEX,

~*PosT AND TELBGRAPH—concld.
Question re compensatory local allowance for the —— staff stationed at
Rangoon.
Question re extension of the compensatory allowance scheme to ——
staff at Rangoon.
Question re loaks taken by the ——staff at Rangoon from the Postal
Co-operative Credit Society.
Question re memorials of the —— staff it Rangoon re grant of Rangoon
compensatory allowance.
Post AND TELEGRAPH DEPARTMENT—
« J¥%stion re amount of retrenchment recommended by the Inchcape
Committee in the — .

PosTacE STAMPS—
Question re printing of —— in India

Pouxp STERLING—
Resolution re making —— a legal tender in India with Rs. 15 to the
pound.

PRESIDENT—

Congratulations to the members who received honours and other dis-
tinctions.

Election of two members of the Council of State to the Publicity Advi-
sory Committee.

Motion for adjournment of the House to discuss the decision of His
Majesty’s Government on the Kenya problem as affecting Indians.

Remarks by the —— re adjournmént of Council sine die

Remarks by the —— re circulation of opinions on Bills to members of
Council of State.

Remarks by the —— re date for the prorogation of the session of the
Council of State in July 1923.

Resolution re reduction of allowances of members of the Council of State

gee ‘ Muddiman, The Honourable Sir Alexander ” . .

“« Rnllng(s) ”

PRESIDING—
Muddiman, The Honourable Sir Alexander —— o . . .

"Beader of the House —— on an occasion when the business before the
house was not part of the Council prooceedings pmper

Dadabhoy, The Honourable Sir Maneckji B.— . e

&bafi, The HonourableDr. Mian Sir Muhammad—— . e e

Zyfiqar Ali Khan, ThesHonSurable Sir — . o« e . .

See OunGncy Notes.”
See * Postage Stat; R’

[ ]
« Page.

1681—1682
1682
1682

.
1681_
[

1682
147;

1529-—1536

¢
L 4

1415—1416
L]

16156—1616,

1639.

1719, 1720

1766
1686

¢

1643
1548
«

1415, 1 39
1565,
1604 1616
164], 1079
1705, 1713,
174). .

1429

1602, 1740—
639
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‘Iho.nocwnos OF THI» SESSION—
Remagks re date for the —— of the Council of Stat® in July 1923

ProviNcIAL Crvin, SERVICR—
Question re pay of —— officers holding Indian Civil Service posts

PusLIic SERVICES, RoOYAL COMMISSION ON—
See ** Royal Commission on Public Services.”

PUBLICTITY ADVISORY COMMITTRE—
\Elocﬁon of two members of the Council of State to the ——

PURSHOTAMDAS THARURDAS, Tir HHONOURABLE S1R—-

Congratulations on the Knighthood conferred on ——
Election of to the Publicity Advisory Committee
Hindu Inheritance (Removal of Disabilities) Bill
Hindu Law of Inheritance (Amendment) Bill
Indian Paper Currency (Amendment) Bill
A Indian Stamp (Amendment) Bill . . . . .
Motion for adjournment of the House to discuss the decision of His
Majesty’s Government on the Kenya problem as affecting Indians.

Pl

Remarks re date for the prorogation of the session of the Council of State

in July 1923.
Resolution 7e appointment of a committee to consider the question of
»  rural reconstruction and to formulate an agricultural policy relating
to land revenue and allied matters.
Resolution re apportionment of financial liabilities in dispute hetween
the Government of India and His Majesty’s Government.

Resolution re gpening of the port of Madras for pilgrim traffic to Mccca
and other holy places.

Resolution re reduction of allowances of members of the Council of State

Resolution re revision of the system of taxation . .

&ee “ Questions and Answers.”

QUARANTINE—
See ** Manglapam —— Camp.”

QURSTIONS AND ANSWERS—

ACHARYYA ('HAUDHURI, THE HONOURABLE MAHARAJA S1osHTI KANTA—
Question re projects of railway extension in Dacca Divigion, Bengal
Question re removal of Imperial records from Calcutta to Delhi .

1estion re increasiflg the accommodation of the Imperial Library,
* ("aleutta., e
Qestion re action taken on the recommendation of the Retrenchm

Committee wlating to the reduction of expenditure of Commereciak

Intelligend® Department.
Question re recommendations of the Retrenchment Committee which
Government have decided not to give effect to.
Question re effect given to the recommendations ®f the Indian Jails
» Committee.

HoLBERTON, Tjt WONOURABLE SIR EDGAR— . )
Supplerffentary q®est®n re alteration, of th“ Indian Stores Purchase
Rules to facilitate purchuscs in @it
L

L’ Prgr. ,

——

1643,
B

-y

1476—1478

1615—1618,
1639.

L
1415—1416
1639
1630—I831
1638
1623—1624
1690
1745—1749

1643
1594—1598
1493—1503,
1508—1509,
1521—1527.
1571—1572
1546—1548

1653—1656,
1666.

1641
1641
1641

1647

64~
1642

1491

lef —— - - - L | ey v
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QUusTioN AND ANSWERS —(com ld.‘f
MARRAIR, T HONOURABLE SiR AHMEDTHAMBY—
Question re report of Fiji Kmigration Commissioners . .
Quertion re punishment for smuggling under the Land Customs Act
Question re levy of o poll-ta< cn ndians in Fiji .
PursHOTAMDAS THAKURDAS, THE HONOURABLE SIR—
Quostion r# a¥tion taken on the reeammandations of the Retrenchment
Committoe,
Question re action taken on the Relreachmmint Commitiee’s roeom-
men‘lations re New I)olln Railway Station consiruetio 1 acheme.
Question re Retrenchment Committes's recommendation for a reduc-
tion in the cost of building a Legation in Kabul.
« ##Question re Retrenchment Committee’s recommendation re India’s lia-

bilities in Persia and the review of the arrangement for the admiuis-

tiation of Aden.

Question re estah! shiment of Locsl Railway Advisory Committecs }

Question re seitlement of disputes on financial itoms between thr Gov-
erament of Tnlia and His Majesty's Governiment.

Question re establishment of a Railway Rates Tribunal

Quecstions re decision of His Mujesty's Covernment regarding the l\enya
problem as affecting Indiana.

RaM SaraN Das, Tne Hoxoveasre Rat BAnanur LaLa—
Question re posts of Ntation and Assistant Station Mastors held by
Hindus, fikhs and Muhammadans on the North-Western Railway.
Question r¢ Ist and 2ud class passengers carried by Indian Railways
sinee the last increavg in fares, as compared with the period immedi-

" ately kefore the war.

Question re cord of transport of British troops to and from India

Question re revision of transport charges for British troops to and from
India.

Question rc retrenchment effected in establishment charges on State
Railwnys in India.

Question re control of War Office over military policy and Army ad-
ministration in India, i

Question re control of War Office over the strength of Army in India

Question re constitution of Indian Stores Department as the sole agency
for the purchase and inspection of stores on behalf of the Central
Government.

Question re control of War Office over the Government of India or His
Excellency the Commander-in-Chief.

Question re Indian budget grant for British trooys for Lcr\ ice in the

Army in India.
Queshothﬁrana]:ort charges borne by the War Office for the B{iﬂsh
Questmn re grant of rewards to the men who helped in the release of Mus
& Fllis.

troops $tationed in Colonies.

Question r¢ Office Superintgndentships on the North-Western, Oudh
and Rohilkhand, and Eastern Bengal Railways., .

Luestiortre a promtmmt of Indians as Office Superintendents in State

s Qailways.

Guestion re thtft of niﬁ in Kohay district of North-West Frontn&

Droyince by transborder men,

o

b,

1481 «

1539

1716
1482.1483
o “TiS3
1483-1484

1481

-
1484-1
1485-1486
1480

1542—1643,
1717—1718

¢«

¢
1487

1488
1488
1488—1489
« 1489
1489-—1490
1489—1490
1490—1491

140
" 1530
1539—1540

¢ . °

odtd3
-1713

®
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17141715
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Quzs'uons. AND ANSWERS—{conbl.)—
Ram 8aRAN Das, THE HONOURABLE Ra1 BARADUR Lara—concld.
Question re separate units of Indians for Artillery, Air Force and 1715
Mechanical ‘I'ransport Corps. ¢
Question re freight charges on Indian Raiiways . . - 1715
Question re grant of X mlw&y concessions at the time of races zmd polo 1718
Question re retention of the office of Controller of Contracts in the Agmy 1716
Department.
_(%ue@ion re warnings on Railway stations in case of epidemi; . . 1716
Raza Awx, Tug HONOURABLE SAIYAD— .
Supplementary guestion re theft of rifies in Kohat district, North-West 1718
Frontier Province, by transborder men.
SaMALDAS, THE HONOURABLE MR. LALUBWAT—
Supplementary question re report of Lord Lytton’s Committee 1471
Supplementary question re reduction of Executive Councillors and 1472
Ministers.
Qucstion re acti 1 taken on the recommendations of the Indian Jails 1479
Committee about the punishment of Fogging and uss of Belchain.
Qucestion re statement made by Sir Michael O’Dwyer re refusal of 1480
commissions in the Indian Army by Indian officers.
Qucstisn re action taken on the resolution alout the starting of the in- 1480—1481
dustrial banks.
Jucstion re 20 million pounds sterling loan raised in England 1481
Qucstlon re brokerage charges for the sterling loan of 20 million pounds 1481
raised in Englmd
Question re purchase of steel by Government and Tndian Railways 1481—1482
during 1915 to 1922, and its manufacturec.
Supplementary Question re decision arrived at in connection with the 1543
Kenya problem.
Sk1a%a, THE HoNouraBLE M. Priroze C.— -
Question re action taken on the recommendations of the Retrench- 1416—1470
ment Committee.
Question Je reports of the Innes and Draithwaite Committees 1470
Kuestion Te closing down of military hospitals . 1470
Question re making the rcport of the Inckcape Commnw.e avmlable to 1470-s-1471
the Press,
Question re report of Lord Lytton’s Comumittce . . . . 1471
Question re running of iilitary dairies at a protit 1471
‘Question re report offthe sub-committec of the Imperial Dcfence Com- 1471
» mittec on,thg recommendations of the Military Requirements Com-
enittce.
Qyestion re reguction of Executive Council'ors and Ministers . 1472
Question r¢ dhployment of Tndians in and the cost of the East Indics 1472
@ Squadron,
Question re Major Willis " 1eport on the subject of printing curreney notes Y]
in India,
fluestion scadmission of Indians to the LRoyal Artillery, Royal Engiucer 1472
wnd Royal Ajr Foree Services. l 1
Questicn ;L}ltcn, powers and procedure of widvisory corgmittees far the 1473
Indian Territorinl 1ree. -
Question re appointment of Indianses Sccrcgry, Joint Secretary or *1480—1474

Deputy Secrctagy to every Department offthe Government of India
Rcrotaeiat,

. o

g
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QopsTIoNs AND ANswers—{contd®: . .
%a§grgya, Tir HoxouraBLE M. Prrroze C.—concld.
Question re average income per head of Indian population . . 1474
Question re printing of postage stamps in Ipdia . . . . 1474
Question re replies of Local Governments to the Government of India’s 1474—1475
c¢ircular letter re Imperial Services.
Question re resignations of European officers before becoming éntitled to 1475
full pension,eince the inauguration of the reforms. .
Question re prosecutions and convictions under the Income-tax Act 147
Question re pay of Provincial Civil Service officers holding Indian Civil 147891
Service posts.
. Question re number of those in Government service whose services have 1479
been dispensed with on account of retrenchment policy.
tion re duty realized on salt during March to May 1922 and 1923 . 1482
. cstion re amalgamation of the Salt and Excise Departments in Bihar 1486 —1487
and Orissa. '
Vepamurti, THe HoROURABIE M. 8.— .
Question re allowances granted to the Bishop of Rangoon and other 1679—1680
Chaplains of the Burma Ecclesiastical Department..
Question re grant of allowances to Missionaries of the Additional Clergy 1680
Society in Burma.
Question re railway communications in Thayetmyo district, Burma . 1680—1 68*
Question re memorials of the Post and Telegraph staff in Rangoon re 168
grant of Rangoon compensatory allowance.
Question re compensatory local allowance for the Post and Telegraph | 1681—1682
staff stationed at Rangoon . . . . . . .
Question re extension of the Rangoon compensatory allowance scheme 1682
to Post and Telegraph staff at Rangoon. ,
Question re loans taken by the Post and Telegraph staff at Rangoo: 1682
from the Postal Co-operative Credit Society. )
Question re amount of retrenchment recommended by the Inchcape 1682
Committee in the Post and Telegraph Department. «
-~ Question re amount of Rangoon compensatory allowance if it is granted 1682
to the Post and Telegraph staff in Rangoon.
ZuLr1QAR AL KHAN, TRE HONOURABLE SIR— . 4
Question re Assistant Traffic Superintendents on the North-Western 1540
Railway during 1914 to 1920.-
Question e appointment of Assistant Traffic Superintendents as District 1540
Traffic Superintendents. - .
Question re alteration of the rules governing the service of Assistant W
Traftic Superintendents. .
QEstion re formation of a Provincial Servico for Assistant Traflic «1540
Superintegdgats.
Question rehange in the nomenolature of the service of Assista}lt,. 1540—1541 *
3> Traffic Superintendents.
Qwegtion re roversion of men holding Imperial posts of Assistant District ‘1541
Traffic Superintendents to the Local Traffic Service. "
Question re reduction in the number of Indians holding Imperial posts 154
of Assistgnt District Trgffic Superintendents.
Quéstion rg change in the twnc®and method of the service of Assistagt | 1541
Tefhc Superinténdents. | « . ¢ e e
Question re recruitment for the Imperigl Serficp of Assistant Distriot 1541

, - Trafic'Superintendents.

«
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QUESTIONS AND ANSWERS—Cconcld.
VEDAMURTI, THE HONOURABLE ME. S.—concld.
Question re Assistant District Traffic Superintendents being thrown into 1542 ~
the Local Traffic Service. :
Question re misgivings caused by change of rules governing the service 1642
of Assistant Traffic Superintendents.
?
R2oms—
See “.Ra.i.lway Concessions .
RAILWAY CONCESSIONS— .
Question re grant of —— at the time of races and polo . . . 1715
RAILWAY(S)— . }
Question 7e —— communications in Thayetmyo district, Burma . | 1680—1681
Question re 1st and 2nd class passengers carried by Indian —— since 1488
- the last increase in fares, as compared with the period immediately
before the war. .
Question re projects of —— extension in Dacca Division, Bengal . 1641
Question re retrenchment effected in establishment charges on State—— 1489
in India.
Question re warnings on —— stations in case of epidemic . . . 1716
Sec ** Mvisory Committee (s) ', -
' See © Assistant District Traffic Superintendent(s) .
Sce < Assistant Traffic Superintendent(s) .
Qee ‘* Freight(s) ™.
See “ New Delhi .
See ** North-Western —— ’,
See “ Railway Conoessions *.
See ** Rates Tribunal ™.
See ‘‘ Station Master(s) .
See “ Superintendent(s), Office .
[ ]
Ram SARAN Das, THE HONOURABLE RAI BAHADUR LALA—
Codehof )Civil Procedure (Amendment) Bill (Restitution of conjugal 1632, 1634
rights '
Hindu Inhéritance (Removal of Disabilities) Bill . . . . | 1629—1631
Hindu Law of Inheritance (Amendment) Bill . . . . . 1636 .
fncome-tax (Amendment) Bill . . . . . . . 1619
Indian Paper Currency (Amendment) Bill . . . . . 1623
vdian Stamp (Amendment) Bill . . . . . » . 1685, 1688
,'uﬁion for adjournment of the House to discuss the decision of His 17@, 1762
ajesty’s Govgrnment on the Kenya problem as affecting Indians. ®
Resglution r& appointment of a committee to consider tho question gf L 1694
rural reconstryetion and to formulate an agricultural policy relatings
+ td'land rovggue and allied matters.
»Regolution re apportionment of financial liabilities in dispute between o¥l11
the Government of India and His Majesty’s Government.
Resolution re revision of the system of taxation . . . 1666
cial Marriage (Amendment) Bill . » 1556—1558
See * Questions and Answers . “
RANGOON— _ R
Sce ¢ Burma Ecclesiastical Departmegt .
Sce ** Post and Telegraph ”, . °

0 L4 g —. N2
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RAXG0ON COMPENSATORY ALLOWANCE—
8ee “ Post and Telegraph ™.
Rates TRIBUNAL—
Question re establishment of a Railway —— . . . . . 1446
RawLiNsoN, His ExceLt ENcy Loep— -
See * Commander-in-Chief, His Excellency the . e | o~
Raza Avr, THr HONOURABLE SAIYAD—
Code of Criminal Procedure (Further Amendment) Bill . . . 1711
. tchi Mémons (Amendment) Bill . . . . . . .| 1708—1710
: v 1687—1688,
Indian Stamp (Amendment) Bill . . . . . . . { 1697— 1700,
- Indian Succession Bill . . . . . 1727--1728,
. 172..
Motion for adjournment of the Houso to discuss the decision of His Ma- | 1719, 1751 --
jesty’s Government on the Kenya problem as affecting Indians. 1754, 1763.
Mussalman Waqfs Registration Bill . 1737- 1741,
Resolution re composition and personnel of the Royal Commission on | 1667— 1670
Public Services. 4671—1677
See *‘ Questions and Answers .
RECORDS— .
Question re removal of Imperial —— from Calcutta to Delhi . . 1641
RErveEes— ;
Statement laid on the table re maintenance and repatriation of Russian | 1718—1719
and other —— from Continental Europe.
&ncuous TrUSTS (Am:nmmm') Bii—
See * Charitable and ——
REPATRIATION—
See *“ Refugees .
Rerofr(s)—
See ** Braithwajte Committec .
See *“ Fiji .
See * Imperial Defence (,ommittee ", A ”
o Qee“{‘ Innes Commi " o 8
reve-See ' Lytton's Commlt,tte Lord ™. [T
8ee *‘ Retonehment Committee ™ ! o
led R 0 .
RESIGNATIONS— Al
“Qcestion re —— of Furopean officers before hecoming entitled to full 14D
pension, since the muu"uxa,tnon of the reforms. -
”" F.GUI‘L’I'ION(&‘ - « ¢
» appoiutment of a ((bmm.uuc o consider the question of rural e’
' nstruction éhd to forraulate an g,gncultuml policy rclutmg to tawid | 1084—1612
revenue and allied matters.
ty’8 Government. 1493—1529

"\ Government of Lislia and, His ) aj
|

. (.h»

+* --—%re'appertionment of financial hi\b:lmea én dispute between the
« -
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RESoLUTION(S )—concld. ~ :
—-— re composition and personnel of the Royal Commission on Publio 1667 1678~
Nervices. ‘ i
-— re election of two members of the Council of State to the Publicity | 1615—1616
Advisory Committec. -
re making pound sterling a legal tender in India with Rs. 156 to | 1529—1536
the pound. . .
—— re of.ening of the port of Madras for pilgrim traffic to Mecea an 1537, 15656—
~ @her holy places. 1677.
8- -— e veduction of allowances of members of the Council of State 1543--1549
— = re vevision of the system of taxation . . . . . 1612—1613,
' o 1643—1666.
~——-re withdrawal of restrictions enforced by the Cevlon Government | 1577«1584
on passengers at Mandapam Quarantine Camp. . ®
Ruling by the President re the moving'of a—differing in some material 1612
points from that on the paper.
Ruling by tho President rc withdrawal of —— with the unanimous per- 1536
mission of the Council.
See “ Amendmont(s) to —— .
RETRENCHMENT—
Q,ucs‘tnion re —— cffected in establishment charges on State Railways in 1489
Indla.
Question re number of these in Government service whose services have 1479
Leen dispensed with on account of --—-= policy.

RETRENCHMENT COMMITTES -
Questions re action taken on the recommendations of the ---—

Question re making the report of the —— available to the Press . .

Question re recommendations of the —— which Government have de-
cided not to give effect to.

$ee * Commercial Intelligence Department.”

See “ Kabul.”

See “ New Delhi.”

See I’os.t, and Telegraph Department.”

REWARD(8)—
WS& ‘ Ellis, Miss.” .
~RyLBS— .
Question re theft ofs—— in Kohat district, North-West Frontier
vince, by trgnsborder men.

Pro-

Rovay Commssioy oN PUBLIC SERVICES—

*  Resolution & composition and personnel of the —— .

o &

RuLiNa(s)— .
' ®_—— Dby the President re the mov'ng of & resolut®n differing in some
' eme material points from that on the paper.

—— by the Prosident re effect of a Motion for Adjam nt

— Dby t:?%aident re Governor General’s assent to Bills . A’
- —— bywtHS President®re posttion as regards a fnember d ‘H to offer ex-

planation when another membersis in poghession of the House.

114161470,
1482—1483.
1470—1471
1643

1714—1715

1667—1678

1612

1748
1BA_1702
1658—1659
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RULING (s)—econcld. . .
o« by the President re submission of Bills to the Governor General 1692
when they have been passed by both Chambers.
—— by the President re withdrawal of Resolutions with the unanimozs 1536
permnssxon of the Council.
2% by the President that the Mover of « Motion for Adjournment has 1763
no right of reply.
—— by the Pwesident that when an amendment is moved to a Resolu- 154.)8

tion of which previous notice has not been given, a copy of such
amendment should be handedin by the Mover of the amend-
ment to the Governmont Member in charge and another to the Mover
of the Resolution.

-

RURAL, RECONSTRUCTION—
® *8ee ‘* Agricultural.”

-

SALT—

Question re duty realised on —— during March to May 1922 and 1923 .

SALT DEPARTMENT—

Question re amalgamation of the —— and Excise Department in Bihar

and Orissa.

SaMaLDAS, THE HONOURABLE MR. LALUBRAI—
Asking questions on behalf of the Honourable Mr. Phiroze C. Sethna
Code of Civil Procedure (Amendment) Bill-—(Restitution of conjugal
rights).
Hindu Inheritance (Removal of Disabilities) Bill .
Indian Stamp (Amendment) Bill

Land Acquisition (Amendment) Bill
Motion for adjournment of the House to dnscuss the deomlon of Hls

. . . . . .

142
1486—1487-

[}

1416

Y032, 1634,
%35,
1631—1632
1685—1686,
1691,1693—
1694, 1697,
17221724
1759—1762

Majesty’s Government on the Kenya problem as affecting Indians. .
Resolution re appointment of a committee to consider the questiog of | 1589—1591
rural reconstruction and to formulate an agricultural policy relating
to land revenue and allied matters.
Resolution re apportionment of financial liabilities in dispute between § 1518—1521
s the Government of India and His Majesty's Government. B
Resolution re composition and personnel of the Royal Commxssnon on | 1673—1875
Public Serviges.
Resolution re revision of the system of taxation . 16.)8—-120
L)
Redlution re withdrawal of restrictions enforced by the Ceylon Gov- 1584
ernmeng, op, passengers at Mandapam Quarantine Cs,mp
Special Mymbage (Amendment) Bill . e . . . 1552——1556
1560-11562¢
g * Questions and Answers.”
Barma, THE HONOURABLE SIB NARASIMEA— ‘

) %&tufatwm on the $o ou' of K.C.8.I. conferred on—  1415—1416
I (Regealing) . . . 1620
Land Acquisition (Amen ment) Bl* ., . 17201721
“Mowkon®*for gdjournment of the Housp to d:ma the decision of His 1720,

Majesty's Govermment on the Keny} problem as affecting Indjans. 1754—1760.
. [ €
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8aRMA, THE HONOURABLE SIR NARASIMAA—concld.
R?:rl:lﬁou re nppointmen(: ofa oomuﬂitme to consider the question of | 1599—1604,
reconstruction and to formulate an agricultural policy relatin -3
to land revenue and allied matters. e potey. 8| 160812
Resolution re opening of the port of Madras for pilgrim traffic to | 1667—1570, -
. Mecca and other holy places. 2 1675—1576
~  Resolution re withdrawal of restrictions enforced by the Ceylon Govern- | 1580—1583
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2\ Resolution re apportionment of financial lisbilities in dispute between 15610-1511,
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Ruling by the President re -— wjth the unapimous permission of the 1536
Council :
ZuLriQar Arr Kuax, The HONOURABLE S— :
Motion for adjournment of the House to discuss the decision of Hu 1765—173
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